1 TEM NO. 1 COURT NO. 8 SECTION 111

SUPREME COURT OF I NDI A

RECORD OF PROCEEDI NGS

I.A No.4 in CIVIL APPEAL No. 1882 OF 2004

MS. ONGC LTD Appel I ant (s)

VERSUS

COVWMNR. OF CUSTOMVS, MUMBAI Respondent ( s)

(For appropriate direction regarding refund of Custom Duty

and office report)

W TH

I.A. No.4 in CQVIL APPEAL No. 854 OF 2005

(For appropriate direction regarding refund of Custom Duty

and office report)

Date: 03/01/2007 These matters were called on for hearing today.

CORAM :
HON BLE MR. JUSTICE S.B. SINHA
HON BLE MR JUSTI CE MARKANDEY KATJU
For Appellant(s) M. S. Ganesh, Sr. Adv.

M. Shiv P. Pandey, Adv.

Ms. Rekha Pandey, Adv.

For Respondent (s) M. Rajiv Dutta, Sr.Adv.



M. K F. Humayuni sa, Adv.
M. Subba Rao, Adv.

M. B. Krishna Prasad, Adv.

UPON hearing counsel the Court made the follow ng

ORDER

| ssue noti ce.

M. B. Kri shna Prasad, Advocat e accepts notice and

seeks tine to file count er affidavit. Thr ee weeks'’ tinme

granted for filing counter affidavit and one week thereafter for

filing reply thereto, if any.

(A.S. BISHT) (PUSHAP LATA
BHARDWAJ)

COURT MASTER COURT MASTER



